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Department By : Shri B.Rama Krishna, Sr.DR
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ORDER

PER V. DURGA RAO, JUDICIAL MEMBER

This appeal by the assessee is directed against the order of
Commissioner of Income Tax (Appeals)-1, Visakhapatnam, dated
16/07/2020 for the Assessment Year 2012-13.

2. Facts of the case are that assessee is in the business of
trading rice mill, filed its return of income declaring total income

of Rs. 2,80,340/-. The return filed initially processed u/sec.
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143(1) of the Income Tax Act, 1961 (hereinafter referred to as
'Act'). Subsequently, the case of the assessee was selected for
scrutiny under CASS. The AO after following due procedure,
assessment was completed u/sec. 144 dated 30/03/2015. During
the course of assessment proceedings, the AO asked the assessee
to file the bills, vouchers and other information, however assessee
could not appear before the AO. Therefore, the AO passed order
u/sec. 144 of the Act. Even before the Id. CIT(A) assessee not
appeared, therefore Id. CIT(A) confirmed the order of the AO.

3. On being aggrieved, assessee is in appeal before this
Tribunal.

4. Counsel for the assessee has submitted that due to
Covid-19, assessee could not appear before the AO though he filed
an appeal for the same reason but not appeared before the
Id.CIT(A) also and the Id. CIT(A) dismissed the appeal of the
assessee. Therefore, requested the bench to give one more
opportunity to pursue the appeal.

5. Ld.DR has not raised any objection.

6. We have considered the arguments of both the parties. We
find that there is a reasonable cause to prevent the assessee not
to appear before the authorities below. Therefore, it is reasonable

to give one more opportunity to the assessee to substantiate its
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case before the AO. Thus, we set aside the order passed by the
Id. CIT(A) and remit the matter back to the AO with a direction to
adjudicate the matter denovo after considering the material filed
by the assessee. Thus, this appeal filed by the assessee is
allowed for statistical purpose.

7. In the result, appeal filed by the assessee is allowed for
statistical purpose.

Order Pronounced in open Court on this 26" day of Nov., 2020.

Sd/- sd/-
(D.S. SUNDER SINGH) (V. DURGA RAO)
Accountant Member Judicial Member

Dated: 26" November, 2020.
vr/-
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